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750 Electrzc:ty Duty (Vahdatzon) , {1970 : T.N. Act 24
TAMIL NADU ACT No. 24 OF 1970.%

THE TAMIL NADU ELECTRICITY DUTY
(VALIDATION) ACT, 1970. |

[Recezv ed the assent of the Governor on the 30th September
1970, first published in the Tamil Nadu Government -
Gazgt;z{axtraordmary, on the 3rd October 1970: (Asvina
11 ]

An Act to valzdate the levy and collection. of duty on sales
of electrical energy under the Travancore-Cachm Electri-
city Duty Act, 1950. L

Beit enacted by the Lezislature of the State of Tamll Nadu
in the Twenty-first. Year of the Republic of India as
Ibu"ws po— . .,._~'{(A .

Short title. 1. This Act may be called the Tamil Nadu' Electnclty
Duty (Validation) Act, 1970. L i

Definitions. 2, Inthis Act, unless the context othervmse requxres,

v’r

a) “duty” means the dutyon sale of electncal energy

.~ ) “repealed ‘Act” means the Travancore-Cochin
Electricity Duty Act, 1950 (Fravancore-Cochin Act IV ¢
1950), repealed by section 7 of the Tamil Nadu (Trans
" ferred Territory) Extension of Laws Act, 1960 (l‘amil N
Act 23 of 1960) , 5

validation of 3, (1) Noththstandmg anythmg contamed in any udg
levy atpd collec- ment, decree or order of any court or other ,authority
:';l"e‘s‘:, dc‘,'etz_ o0 411 duties: levied or collected or purporting to have . beer
trical energy.  levied or collected upder the repealed Act.and, tho ruleg
made .thereunder during. the period. commencing on the
1st Noveinber 1956 and ending with the 31 st Mgrch 1961
shall, for all purposes, be deemed to be, and to have always
been, validly levied or collected in accordance with law a
if the provisions of the repealed ‘Act and of the tylées mad
thereundct m so t'u as such provxsxons rela‘te Ko’ th
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i *For Statement of Objects and Reasons, see the Tamil Nadu Govern
e ment Gazerte Pxtraondinary. dated the 26th Anguat 1970 Pm IV
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and collection of such duty had beén included in,
Bid formed part of, this section and this section had been
fi force at all material times when such duty was levied or
ected and’accordingly,— '

ny authority, officer or person in connection with the
gevy or collection of such duty, shall, for all purposes,
Be deemed to be, and to have always been, done or taken
accordance with law ;

~ (b) no suit or other proceeding shall be maintained
Jt: continued inany court for the refund of any duty so

d;

.. () no court shall enforce any decree or order
lirecting the refund of any duty so paid ; and

11).

Kx: (d) any duty levied under the repealed Act and the
ie'rules made thereunder during the period commencing

fi'the 1st November 1956 and ending with the 31st March

961, but not collected, may be recovered in the manner

provided under the repealed Act and the rules made there-
nder. ‘

-

v

(@) For the removal of doubts, it is hereby declared
t nothing in sub-section (1) shall be construed as pre-
enting any person from claiming refund of any duty paid
y him in excess of the amount due from him under the
ealed Act and the rules made thereunder.

& (a) all acts, proceedings or things done or taken





